61 Written Answers [22 MAY 1990]
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Decision on Industrial Dearness
Allowance

1376. SHRI SANTOSH BAGRODIA:
Will the PRIME MINISTER be pleased to
state:

(a) whether it is a fact that members of
the officers union ©f the Public Sector
Undertakings could not get an appointment
with the Prune Minister for more than two
months;

(b) whether it is a fact that the decision
on industrial deafness allowance for public
sector undertakings

to Questions fi2

is being taken without hearing the members

of the officers' union; and

<c) if'so. whatare the

therefor?

reason;

THE MINISTER OF STATE
MINISTRY OF PLANNING

MINISTER OF STATE IN THE j MINISTRY
OF PROGRAMME IM-I
PLEMENTATION (SHRI BHAGEY |
GOBARDHAN: (a) to (c) Officers are
employees (f public sector enterprises and as
such their associations are required to deal with
the manage-| ment of tbe public sector
enterprises ' only. In September, 1988,
Government set up a Tripartite Cornmittee to re-
view the existing Industrial dearness allowance
formula in  which both Labour and
Managements were represented. The
Committee after considerable deliberations could
not come to any conclusion. The Government,
after considering the deliberations j held in
the various meetings of the !  Cornmittee,
decided that all the em-| ployees of the Public
Sector Enter- -j prises should continue to
follow the ! Industrial Dearness  Allowance
formula with the neutralisation rate being raised
from Rs. 1. 65 per point rise in AICPI (Simla
series, 1960—j 100) to Rs. 1. 90 per point rise
from ! 1-1-1989 beyond AICPI-800. This rate '
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as usual applies to officers and ncn-j  officers
alike, since the managements were represented
on the Committee, ' the question of giving

hearing to officers unions did not arise.

tAs #@to §o WiTo Fo FY & wifea
# fawear

1377. =t TR AW q12F Bl
SET WOt 4% FAIH & FAN FE

(%) a7 TET FT AT 19HA,
1990 & W&'ﬂa F ‘o qrodo
q(To Eio TN Gz 2 Q9 ZITREA Kio
U:o Gﬂ‘a ‘ﬂﬁ'ﬁ Q‘TT‘?H WIfQﬁ
qETAT 1 A faeE T E

(=) =fegr, a1 T8 wfwag o

=

AT T T F A AL



